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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPLE BENCH AT NEW DELHI

APPEAL NO. 13 OF 2026
(I.A. NO. 150/2026 & I.A. NO. 151/2026)

IN THE MATTER OF:
M/s Punahchakran Private Limited

Versus
. . . Applicant

Uttar Pradesh State Environment Impact
Assessment Authority & Ors. . . .Respondent(s)

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL

BOARD (RESPONDENT NO. 5)

MOST RESPECTFULLY SHOWETH:
PRELIMINARY SUBMISSIONS:

1. That the Answering Respondent herein, CPCB, has been constituted under

Section 3 of the Water (Prevention and Control of Pollution) Act, 1974. It

performs the functions under the Water (Prevention and Control of
Pollution) Act, 1974 (hereinafter referred to as " Water Act, 1974"), the Air
(Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as

" Air Act, 198 1 ") and the Environment (Protection) Act, 1986.

2. That the State Pollution Control Boards (hereinafter referred to as

"SPCBs") and Pollution Control Committees (hereinafter referred to as

'’PCCs") have been constituted in States/Union Territories under the Water

Act, 1974 and the Air Act, 1981 and are empowered to implement the
lrovisions of these Actsm

NE.T. Iit neIH
Regd. No. 1

in respect of their Territorial Jurisdictions
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3. The present appeal has been filed under Section 16(h) of the National

Green Tribunal Act, 2010, challenging the Environmental Clearance

dated 24.12.2025 granted by the Uttar Pradesh State Environment Impact

Assessment Authority (UP SEIAA) to M/s Indo Tech Waste Solution for

establishing a Common Bio-Medical Waste Treatment Facility in Village

Kurnraua, District Kasganj, Uttar Pradesh.

The Appellant alleges that the clearance has been granted in violation of
the EIA Notification, 2006, the Revised Guidelines for Common Bio-

Medical Waste Treatment and Disposal Facilities, 2016, and orders of the

Hon’ble National Green Tribunal dated 22.03.2024 (passed in Appeal No.
13/2023) and 2 1.01.2025 (passed in Appeal No. 27/2024).

4. That, it is humbly submitted that the Biomedical Waste Management

Rules, 2016 (hereinafter referred to as “BMWM Rules, 2016”) have been

notified by the Ministry of Environment, Forest and Climate Change

(hereinafter referred to as “MoEF & CC”) for the management of
biomedical waste in an environmentally sound manner. As per Rule 9(1 )

of the BMWM Rules, 2016, the prescribed authority for the

implementation of the provisions of these rules shall be the State Pollution

Control Boards in respect of States and Pollution Control Committees in

respect of Union territories.

5. That, it is humbly submitted that this Answering Respondent has prepared

various Guidelines on bio-medical waste management from time-to-time,

including the Guidelines for Common Biomedical Waste Treatment and

isposal Facilities (hereinafter referred to as, “CBWTF”) in December

, 2016 and as amended on April 12, 2025.

a b .T. of Delhi
Re@. NO. 1513
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The said Guidelines for CBWTF were prepared by CPCB with an aim to

have uniformity in ensuring site selection, allowing and establishment of

state-of-the-art CBWTFs, operation, as well as verification of compliance

with the BMWM Rules, 2016 throughout the country.

The said Guidelines also stipulate the Criteria for development of a new

Common Bio-medical Waste Treatment and Disposal Facility for a locality
or region. As per para 2 of the guideline issued in December 2 1, 2016:

" 2) Criteria for development of a new Common Biomedical Waste

Treatment and Disposal Facility for a locality or region.

Prior to allowing any new CBWFF, following criteria or steps may
be followed:

a) Prescribed authority under the BMWM Rules, 2016 (i.e.1

SPCB in the respective State or PCC in the respective Union

Territory Administration) is required to prepare an inventory

or review with regard to the bio-medical waste generation at

least once in Dye years in the coverage areas of the existing

bio-medical waste treatment and disposal facility. The

prescribed authority is also required to extrapolate the

coverage area wise bio-medical waste generation for the next

ten years .

iiI.t. d
NO. 1513Regd

Fr. bF

b) SPCB/PCC is required to conduct gap analysis w. r. /

coverage area of the bio-medical waste generation and also

projected over a period of next ten years, adequacy of existing

treatment capacity of the CBVFFF in each coverage area of
radius 75 KM, as given in Annexure-l. All the SPCBs and

PCCs shall conduct the gap analysis and based on the gap

analysis, action plan for development of new CBWFFs is

3
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required to be prepared and submitted to MoEF&CC &
CPCB within six months ’ time. In case of States/UTs, where

no CBWFF is available, in such a case, SPCB/PCC being

prescribed authority under the BMWM Rules is required to
submit the detailed proposal to MoEF & CC/MoH & FW

through the respective State Government or UT
Administration. Also, the option offorming association by the

group of heath care facilities (HCFs) to develop their own

CBWTF also be encouraged following these guidelines. In
case, any coverage area requires additional treatment

capacity, in such a case, action may be initiated by the

prescribed authority for allowing a new CBWFF in that
locality without interfering the coverage area of the existing

CBVWF and beds covered by the existing CBWFF.

c ) SPCB/PCC shall identify the coverage area, which require

additional treatment facility and bring it to the notice of the

concerned department in the business allocation of land
assignment in the respective State Government or UT

Administration. The department in the business allocation of

land assignment shall be responsible for providing suitable

site in the identifIed coverage areafor setting up of a CBWFF,

in consultation with the prescribed authority (i.e.,

SPCB/PCC) , other stakeholders and in accordance with these

guidelines issued by CPCB from time to time.

P IJ I

\ 3 q3

d) Alternately, a CBWTF may also be allowed to be

established on a land procured by an entrepreneur in
accordance with the location criteria suggested under these

guidelines. ... "

4
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The aforesaid guideline has been amended in April 12, 2025 wherein the

aforesaid para 2 remained same except that methodology for conducting
gap analysis was also provided in the guidelines vide sub para (b) of the

said para 2 of the guideline and the said sub para (b) of para 2 of the said

guidelines amended in April 2025 reads as below:

"2) Criteria for development of a new Common Biomedical Waste

Treatment and Disposal Facility for a locality or region.

Prior to allowing any new CBWFF, following criteria or steps may

be followed:

' ...b ) SPCB/PCC is required to conduct gap analysis w.r.to
coverage area of the bio-medical waste generation, its

projection over a period of next ten years, adequacy of
existing treatment capacity of the CBWFF in each coverage

area of radius 75 KM, as given in Annexure-I and as per

methodology for conduct of gap analysis given at Appendix-I

of the guidelines. Further, decision may be taken by

concerned SPCB/PCC based on gap analysis report to allow

new facility or expansion of an existing facility. Adequacy of

the existing facility to handle quantum of biomedical waste
and/or compliance with the norms prescribed under BMWM
Rules, 2016 shall also be taken into account. All the SPCBs

and PCCs shall conduct the gap analysis and based on the

gap analysis, action plan for development of new CBWFFs is

required to be prepared and submitted to MoEF & CC &
CPCB within six months ’ time. In case of States/UTs, where

no CBWFF is available, in such a case, SPCB/PCC being

prescribed authority under the BMWM Rules is required to
ensure establishment new facilities. SPCB/PCC may submit

R.L,
NL.T. at t

1513Regl. Not

$#
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the detailed proposal to MoEF & CC/MoH & FW through the

respective State Government or UF Administration.

Association of HCFs may also be encouraged to develop their

own CBwrF following these guidelines. In case, any

coverage area requires additional treatment capacity, in such

a case, action may be initiated by the prescribed authority for
allowing a new CBWTF in that locality based on the gap

analysis report without interfering the coverage area of the

existing CBWFF. .... ’'

6. Further, the Guidelines also stipulate the coverage area of CBWTF. As per

Para 8 of the guideline issued on December 2 1, 2016:

“ S) Coverage area of CBWTF

Suggested coverage area for development of a CBWTF is as follows :

a) A CBWFF located within the respective State/UT shall be

allowed to cater healthcare units situated at a radial distance

of 75 KM. However, in a coverage area where it),000 beds

are not available within a radial distance of 75 KM, existing

CBWFF in the locality (located within the respective

State/UT) may be allowed to cater the healthcare units

situated up to 150 KM radius w.r.to its location provided the

bio-medical waste generated is collected, treated and

disposed of within 48 hours as stipulated under the BMWM
Rules .

b) in case, number of beds is exceeding > 10,000 beds in a

locality (i.e. coverage area of the CBWFF under reference)

and the existing treatment capacity is not adequate, in such a

case, a new CBWTF may be allowed in such a locality in

aS\
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compliance to various provisions notifIed under the

Environment (Protection) Act, 1986, to cater services only to

such additional bed strength of the HCFs located.

c) in case of hilly areas, considering the geography, only one

CBWFF with adequate treatment capacity may be developed

covering at least two districts to cater treatment services to

the HCFs located in the respective Districts. The selection

and allocation of site etc. should be done as per the criteria

suggested under these guidelines. The treatment charges to be

prescribed by the respective SPCB/PCC in consultation with
the State Advisory Committee to be constituted under the

BMWM Rules by the respective State Government or UT
Administration. ”

The aforesaid Guidelines were amended on April 12, 2025, whereby

paragraph 8 was revised.

In the amended Guidelines, the provisions relating to coverage area up

to 150 km and the number of beds stipulated under sub-paragraphs (a) and

(b) of paragraph 8 of the Guidelines dated December 21, 2016, have been
amended.

Further, provision for conducting gap analysis in cases of capacity shortfall

or noncompliance with the Bio-medical Waste Management Rules, 2016,
is added to enable the concerned SPCB/PCC to consider the establishment

of a new CBWTF or expansion of the existing facility. The revised

subparagraph (a) of paragraph 8 of the Guidelines, as amended on April
, 2025, reads as under:

'' 8) Coverage area of CBVKFF

N.C,T. of

RM. No. 1513

rF
Suggested coverage areafor development of a CBWFF is as follows :
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a. A CBWFF located within the respective State/Union Territory may be

allowed to cater to healthcare units situated within a radial distance of 75

kilometers, subject to the condition that the facility possesses adequate

treatment capacity to handle the biomedical waste generated within the

said radius. For the purpose of determining adequacy, 90% of the total
treatment capacity as authorized by the concerned SPCB or PCC shall be

considered. It shall further be ensured that bio-medical waste generated is

collected, treated and disposed of within 48 hours as stipulated under the

BMWM Rules. The concerned SPCB/PCC shall undertake a gap analysis,

as per Appendix-I, to assess the quantum of bio-medical waste generated

vis-a-vis the available treatment capacity of the CBWFF (considering 9C)(3'/8

of the authorized treatment capacity). In case the analysis indicates a
shortfall in treatment capacity or if the existing CBWFF is found to be non-

compliant with the provisions of the Bio-Medical Waste Management

Rules, 2016, the SPCB/PCC may consider proposals for establishing a new

CBVfFF or for expansion of an existing facility, ensuring that bio-medical

waste generated is collected, treated and disposed of within 48 hours as

stipulated under the BMWM Rules .

7. That, it is humbly submitted that the guidelines issued by the CPCB on

21.12.2016 and 12.04.2025 also stipulate the applicability provisions of the

guidelines vide para 4 of the guidelines, and the same are as below:

''4) Applicability of these guidelines

These guidelines are applicable to all the upcoming or new

CBWFFs. In case of the existing CBWTFs, these guidelines shall be

applicable

(a) the existing CBWTFs desires to expand or enhance the

existing treatment capacity (or)

t J ;f DaN
i&. No. 1513J

rF

8
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(b) the existing CBWFFs desires to modernize the existing

treatment equipment with the new equipment with
enhancement in the existing treatment capacity.”

8. It is humbly submitted that the answering respondent i.e. CPCB, has

already communicated to all SPCBs/PCCs vide letters dated 20.02.2017

and 16.04.2025 to ensure implementation of the CPCB guidelines issued

on December 21, 2016 and April 12, 2025, respectively.

The true copy of the CPCB letters dated 20.02.2017 was sent to
SPCBs/PCCs to ensure the implementation of the CPCB guidelines is
marked and annexed hereto as Annexure-I.

The true copy of the CPCB letters dated 16.04.2025 was sent to
SPCBs/PCCs to ensure the implementation of the CPCB guidelines is
marked and annexed hereto as Annexure-II.

The true copy of the CPCB guidelines issued on December 21, 2016, has
been marked and annexed hereto as Annexure-III.

The true copy of the CPCB guidelines issued on April 12, 2025, has been
marked and annexed hereto as Annexure-IV.

9. That, it is humbly submitted that the answering respondent prepared the

methodology to conduct gap analysis with respect to the generation and

treatment of biomedical waste in order to avoid ambiguity and maintain
uniformity for conducting gap analysis.

N.C.T. of Dl

RM. No. 4513

rF

said methodology has been circulated to all SPCBs/PCCs vide letter

10.10.2023, with a request to conduct gap analysis w.r.t. generation

and treatment of biomedical waste using the said methodology and also to
submit a report in this regard to CPCB.

9
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A true copy of the letter dated 10.10.2023 circulated to all SPCBs/PCCs,

with a request to conduct gap analysis w.r.t. generation and treatment of

biomedical waste using the said methodology and also to submit a report
in this regard to CPCB, has been marked and annexed as Annexure-V.

10. That, it is humbly submitted that in compliance with the CPCB’s letter,

dated 10/10/2023, some SPCBs/PCCs conducted gap analysis and

submitted the report to CPCB. However, the reports submitted by

SPCBs/PCCs showed non-uniformity and ambiguity specifically with
regard to the method for extrapolating the data on biomedical waste

generation and the requirement of adequate treatment capacity.

Therefore, this Answering Respondent has prepared revised methodology

titled “Methodology to Conduct gap analysis with respect to generation
and treatment of biomedical waste - Revision 1” with an aim to have

uniformity in the method for carrying out the gap analysis by SPCBs/PCCs.

CPCB vide letter dated 12/12/2024 requested all SPCBs/PCCs to
conduct/revise gap analysis w.r.t. generation and treatment of bio-medical

waste in the concerned State/UT using the revised methodology and

directed to submit a report to CPCB within one month.

The same revised methodology has also been included as Appendix-1 in
the aforesaid CPCB guideline issued in April 2025, which was

communicated to all SPCBs/PCCs vide the aforesaid letter on 16.04.2025

to ensure its implementation.

A true copy of the CPCB vide
CBs/PCCs to conduct/revise

ltment of bio-medical wasteti.i. .T. of DeW
Wd. No. 1513J nexure-VI
FdP

letter dated 12.12.2024 requested all

gap analysis w.r.t. generation and
has been marked and annexed as

10
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11. That, CPCB has also issued direction under Section 5 of the Environment

(Protection) Act, 1986 to the Chairman of all SPCBs/PCCs on 11.12.2024

to ensure that there is no gap in biomedical waste generation and treatment

by ensuring adequate numbers/capacity of treatment facilities in the

State/UT and submit gap analysis report to CPCB with respect to
biomedical waste generation and treatment of biomedical waste.

A true copy of the CPCB direction dated 11.12.2024 has been marked and
annexed as Annexure-VII.

PARA WISE REPLY

12. That the averment made in para 1 is related to the purpose of filing the

appeal and needs no comments by the answering respondent.

13. That the averment made in paras 2 and 3 is related to details of the

petitioner unit & its coverage area and needs no comments by the
answering respondent.

14. That the averments made in paragraphs 4. 1 to 4.12 related to the processing

of the Environmental Clearance (EC) application of Respondent No. 6 by

Respondent No. 1. 1t requires no comment by the answering respondent.

15. That the averments made in paragraphs 4.13 to 4.17 related to the

gun&X\ complaint submitted by the Applicant to Respondent No. 1 against

No. 6. 1t requires no comment by the answering respondent.
A ii of

: \ RM. No. 1513

hat
rF the averments made in paragraphs 4.18 to 4.23 pertain to the first

appeal filed by Respondent No. 6 before the Hon’ble National Green

Tribunal (Appeal No. 13/2023), challenging the Order dated 11.05.2023

11
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passed by SEI AA, Uttar Pradesh, rejecting the Environmental Clearance

(EC) application of Respondent No. 6, as well as the proceedings before

the Hon’ble Tribunal and the actions taken by Respondent No. 1. The same

are matters of record and, therefore, require no comments from the

answering Respondent.

17. That the averments made in paragraphs 4.24 to 4.31 pertains to another

appeal filed by Respondent No. 6 before the Hon’ble National Green

Tribunal (Appeal No.27/2024) challenging the minutes of the

meeting/directions dated 17.05.2024 of SEIAA, UP which rejected the EC

of respondent no. 6, as well as the proceedings before the Hon’ble Tribunal

and the actions taken by Respondent No. 1. The same are matters of record

and, therefore, require no comments from the answering Respondent.

18. That the averments made in paragraphs 4.32 to 4.35 pertain to the

Execution Application No. 47/2025 in Appeal No. 27/2024 filed before the

Hon’ble National Green Tribunal, as well as the proceedings before the

Hon’ble Tribunal and the actions taken by Respondent No. 1. The same are

matters of record and, therefore, require no comments from the answering

Respondent .

19. That the averments made in paragraph 4.36 pertain to the allegation of the

Applicant that the Environmental Clearance dated 24.12.2025 granted to

Respondent No. 6 is based on the Terms of Reference (ToR) dated

1.06.2021 and the Final Environmental Impact Assessment (EIA) Report

Environmental Management Plan (EMP) prepared in July 2022. The

may be suitably reply by the concern respondent and it require no
/comments from this answering respondent.

R.L. Cha
N.C.T. of Dell

1513Regd. No

b
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20. The averments raised in the grounds of the appeal merely reiterate the

statements already addressed in the preceding paragraphs of this reply and,

therefore, require no separate response. The same are denied for the reasons
stated hereinabove.

21. That in addition to the aforesaid submissions, it is therefore submitted that

this answering Respondent shall abide by any/all orders or directions

passed by this Hon’ble Tribunal.

Al, i of

@d. No. 1513J

at

&\>
RriXa Oraon
Scientist 'E’

Central Pollution Control Board
12.05.2026
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPLE BENCH AT NEW DELHI

APPEAL NO. 13 OF 2026
(I.A. NO. 150/2026 & I.A. NO. 151/2026)

IN THE MATTER OF:

M/s Punahchakran Private Limited . . . Applicant

Versus

Uttar Pradesh State Environment Impact
Assessment Authority & Ors. . . .Respondent(s)

AFFIDAVIT

I, Runa Oraon S/o Late Shri Bigna Oraon, aged about 42 years, currently
working as Scientist "E" in Central Pollution Control Board, Parivesh

Bhawan, East Arjun Nagar, Delhi – 1 10032, the Respondent No. 5 in the

aforesaid matter (hereinafter referred to as " CPCB" or “the Answering

Respondent”) do hereby solemnly affirm and declare as under:

1. That I, the deponent herein, is well conversant with the facts and

circumstances of the present case on the basis of the information derived

from the official records, and hence, I am competent to verify, sign and

swear this affidavit on behalf of the Respondent CPCB .

2. That the accompanying reply may be read part and parcel of the present
affidavit.

3. That the accompanying reply has been drafted and filed under my
the contents thereof are true and correct based on the record

during the ordinary course of business of CPCB and available

n s t r u c t i o n s

ainta
i.d).T. of Delhi
Re9d. No. 151
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records and documents and the contents of the same are read over and

explained to me and are not repeated herein for the sake of brevity.

b

AA1 W8()WW)E 1:1 ) 1n111a 1C) rI

@{§#®}@§
;:FrI::i:h T=:1 ;!11 !iIE;!!TAEuA:IIF I : q 0 ; i;i i(1S

VERIFICATION

v,rin,d ,t D,Ihi ,n thi, i;=3$X,t2#,6„,t,„t, ,b,„, „,
correct and true based on the records of the case as mentioned in the day-

to-day affairs of the CPCB. Nothing has been concealed therefrom or
misstated.

R.L, Cha'
N.C.T. of Doth t
Regd. No. 1513

rF
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f'P''E-34011/BMW {6'7 -111}/2016/HWMD/ HER R, 'a\\\ \\lo
February 20, 2017

(t)GAFMS, SPCBs/PCCs and CBWTF Association)

Sub: Revised Guidelines for Common Bio-medical Waste Treatment Facilities- reg.

Sir,

ThIs is to inform that the existing guidelines for Common Bio-medical Waste
freatrr tent Facilities (CBW-FFs) issued in the year 2003 has been reviewed in consultation with
tIle concerned stakeholders by the Central Pollution Control Board and same has been revised
in line with the Bio-medical Waste Management Rules, 2016 notified by the Ministry of
Environment, Forest and Climate Change (MoEF & CC) under the Environment (Protection)
Act 1986

Presently, these revised guidelines entitled “Revised Guidelines for Common
Bio-medical Waste Treatment Facilities” are updated in CPCB Website at
_Fmd_/ cpcb.nic.in/wasWI.Qip]_edicalwast/CorrLrnon_.Bio_Medical._Waste_treatxr eUl _,facilities.pdf.

it is therefore requested that your organization may kindly Initiate actions for ensuring
compliance to the afore-said finalised guidelines and action taken report may please be
submitted to CPCB periodically to apprise the MoEF & CC accordingly.

Yours faithfully ,

.B.MGr
Nodal Officer,

Waste Managernent Division
-/

@I _Copy to:

(i)

(li )

PS to 'CCB’, CPCB For kind information of 'CCB’please

PS to 'MS’, CPCB For kind information of 'MS’please

qPr}}:: RE’VaT f:={7WT XR

H ][ + + n T: P +r

(BMilod Babu)

! : jtiL:
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Methodology to Conduct gap analysis with respect to generation and 
treatment of biomedical waste 

  

Guidelines for Common Biomedical Waste Treatment Facilities was prepared by CPCB with an aim to 
have uniformity in ensuring site selection, allowing and establishment of a state-of-the-art Common 
Biomedical Waste Treatment Facilities (CBWTFs), operation as well as verification of compliance to 
the BMWM Rules, 2016 throughout the country. As per the said guideline, SPCB/PCC is required to 
prepare an inventory or review with regard to the bio-medical waste generation at least once in five 
years in the coverage areas of the existing CBWTF and conduct gap analysis as per format given in 
Annexure-I of the guideline. 

To avoid the ambiguity and maintaining the uniformity for conducting gap analysis a methodology is 
suggested for estimating generation, treatment of biomedical waste and its extrapolation in the State 
and coverage area of CBMWTF. It is elaborated in following table. 

 S. No. Parameters Details 
1.   Coverage area of CBWTF Up to 75 km  

2.   No. of HCFs (Bedded and non-bedded) In Number 

3.   No. of Beds covered In Number 

4.   Total biomedical waste generation (in Kg/day) The generation may be calculated 
considering following factors: 
 
a) Generation from Bedded hospital 

(in absence of availability of required 
information biomedical waste generation 
may be taken as 274 grams per bed)  

b) Biomedical waste generated from non-
bedded HCFs and other sources also be 
considered  

5.   Extrapolate the biomedical waste generation 
for next years 

Extrapolation may be based on factors such 
as population growth of the districts/cities 
covered by CBWTF, Rate of increase in 
number of HCFs/beds in past years etc. as 
decided by SPCB in consultation with Health 
department and CBMWTF associations. 

6.   Total existing treatment capacity (in Kg/day) 
(Sum of Incineration Capacity and 
Autoclave/Microwave/Hydroclave Capacity) 

For calculation of existing treatment 
capacity, maintenance time may be 
considered for calculating operational hours 
of equipment as below: 
  
a) Operational Hours for static incinerator 
20 hrs/day 
b) Operational hours for Rotary incinerator 
22 hrs/day 
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c) 18 cycle per day for autoclave 
  
The actual capacity may be considered as 
90% of available capacity keeping 10% 
margin for diverted/extra waste etc. 

7.   Total Biomedical Waste treated and disposed 
(Kg/day) 

Sum of all categories of biomedical waste 
treated and disposal. 
  

8.   Gap between total extrapolated biomedical 
waste generation (for next 10 years) and 
existing biomedical waste treatment capacity 

Extrapolate the biomedical waste 
generation  minus total existing treatment 
capacity 

Based on the above data, the gap between existing treatment capacity and need of additional 
treatment capacity should be examined after carrying out gap analysis at coverage area/city level and 
State level.  

*** 
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